
NHRC Issues Notice To Odisha & Chhattisgarh On Boat Capsize In 
Mahanadi 

https://odishabytes.com/nhrc-issues-notice-to-odisha-chhattisgarh-on-boat-capsize-in-
mahanadi/ 

Bhubaneswar: The National Human Rights Commission (NHRC) has issued notices to 
Odisha and Chhattisgarh governments on the boat capsize in river Mahanadi that killed 
8 people recently. 

In its notices, the Commission has sought the action taken report from the chief 
secretaries of the two states and SPs of Jharsuguda in Odisha and Raigarh in 
Chhattisgarh on the tragic mishap. 

The authorities of the two states have been asked to submit their reports on 
investigation into the case within 6 weeks of receiving the notices. 

It may be noted that 8 persons, all residents of Anjoripalli village under Kharasia police 
station of Raigarh district in Chhattisgarh drowned as the boat carrying them capsized in 
Mahanadi in Jharsuguda district on April 20. 

The incident occurred when the ill-fated boat, returning from Maa Patharseni Mandir to 
Saradha Ghat in Rengali of Jharsuguda with 50 passengers aboard, lost balance and 
capsized, leaving eight passengers missing. They included three women and three 
boys. 

Soon after the boat capsize, local fishermen lunched rescue efforts and saved several 
passengers, but seven persons went missing. Next day, the search operation was 
resumed with the assistance of scuba divers and the ODRAF team from Bhubaneswar. 
The team recovered seven more bodies from Hirakud reservoir. 
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NHRC holds meeting on patients  and doctors  rights, discusses 
medical negligence 

https://theprint.in/india/nhrc-holds-meeting-on-patients-and-doctors-rights-discusses-
medical-negligence/2058027/ 

Other dignitaries present on the occasion included eminent doctors, senior health 
officials, representatives of various government departments, and members of the 
National Medical Commission. 

New Delhi: The National Human Rights Commission (NHRC) on Thursday held a 
meeting of its Core Group on Health and Mental Health to discuss the rights of patients 
and doctors. The meeting was chaired by Justice Arun Mishra, Chairperson, NHRC. 
Other dignitaries present on the occasion included eminent doctors, senior health 
officials, representatives of various government departments, and members of the 
National Medical Commission. 

The main issues discussed in the meeting related to the rights of doctors and patients. 
The doctors were of the opinion that the current working conditions of the doctors are 
not in line with international standards and that they are facing problems like long 
working hours, continuous shifts, lack of proper restrooms, hygiene, lack of rest, and 
more. 

The government was also asked to take concrete steps to address the problem of 
medical negligence. 

In connection with the case of deaths by suicide among medical students, the Secretary 
General of the NHRC, Bharat Lal, said that the government should take all necessary 
measures to prevent suicide of medical students. The NHRC also constituted a 
committee under the chairmanship of the Director, NIMHANS, Bangalore, to look into 
the matter of deaths by suicide and drop-outs of medical students. 

Other important issues discussed in the meeting related to the rights of patients, 
including the lack of basic facilities in the rural areas, the problem of unemployment in 
the medical sector, and the need for reforms in the social security system. 

The meeting was held in hybrid mode. NHRC Chairperson emphasized that the 
healthcare system in India is overburdened. There is a dire need to implement the 
existing laws and schemes for the welfare of all, especially the Ayushman Bharat 
scheme. He also urged the government to take concrete steps to address the 
challenges faced by the doctors and patients in the healthcare system. 
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NHRC asks Kendrapara DM & SP to submit report on Compensation 
for a rape Victim 

https://www.uniindia.com/nhrc-asks-kendrapara-dm-sp-to-submit-report-on-
compensation-for-a-rape-victim/east/news/3187846.html 

Kendrapara, Apr 26 (UNI) The National Human Rights Commission (NHRC) on Friday 
directed the District Magistrate and SP of Kendrapara to submit a report on the 
compensation to be paid to a rape victim, along with proof of payment, within four 
weeks. Both the DM and SP of Kendrapara have also been instructed to provide 
additional or complete reports on the matter by June 3 before the Commission. 

 Acting on a petition filed by Rights activist Sagar Jena of Kendrapara, the NHRC issued 
the order. Jena alleged in his petition that a woman was raped by an accused who not 
only recorded the act but also blackmailed the victim for money. The incident occurred 
in November 2021 when the accused arranged a fest near the victim’s neighborhood. 
During the event, he spiked her food, causing her to become unconscious, after which 
he raped her and recorded the act. Subsequently, the accused started blackmailing the 
victim, extorting Rs 1.5 lakh from her and threatening further assault. The victim 
complained about the accused on January 5, 2022. 

 Considering the seriousness of the matter and the gross violation of human rights, Jena 
requested the Commission's intervention. The Commission sought an action taken 
report from officials on September 22, 2022. Since no report was received, reminders 
were sent on February 10, 2023, and again on March 16, 2023, to the concerned 
authorities. In response, the SP of Kendrapara stated that a case had been registered 
under Section 323, 506, 376(D), 307, and 34 IPC against four accused persons. One 
accused was arrested on August 30, 2022, and forwarded to custody. The DSP, 
Kendrapara, supervised the case and concluded it as true under Section 341, 323, 506, 
376(D), 307, and IPC. The SP submitted a report in August 2023, stating that the 
investigation was pending for the apprehension of another accused, with due action 
promised during the investigation. 

 A letter was sent to the District Legal Service Authority, Kendrapara, requesting 
financial assistance for the victim. Despite considerable time having passed, the district 
authorities had not submitted a conclusive report regarding the payment of monetary 
compensation to the victim. The investigation of the case was stated to be pending, but 
no subsequent report had been submitted on the outcome. On January 16, the 
Commission directed the DM and SP of Kendrapara to submit a supplementary report 
on the compensation to be paid to the victim and the outcome of the investigation within 
four weeks. The commission noted that the police report was silent on the 
compensation to the victim. As per the NALSA scheme, a rape victim is entitled to 
compensation ranging from Rs 4 lakhs (minimum) to Rs 7 lakhs (maximum), the 
Commission stated in its order, directing the District Magistrate and SP of Kendrapara 
to submit a report on compensation along with proof of payment within four weeks. 
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NHRC issues notices to chief secretaries of Odisha, CG in boat 
tragedy issue 

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-issues-notices-to-chief-
secretaries-of-odisha-cg-in-boat-tragedy-issue/articleshow/109632799.cms 

BHUBANESWAR: The National Human Rights Commission (NHRC) has issued notices 
to the chief secretaries of Odisha and Chhattisgarh regarding the alleged failure and 
negligent attitude of the state governments in addressing an issue related to the death 
of eight people after a boat capsized in the Mahanadi river near Saradha Ghat in 
Jharsuguda district on April 19. 
The Commission issued this direction on Thursday after taking cognizance of a petition 
filed by human rights activist and lawyer Radhakanta Tripathy. The complainant has 
drawn the attention of the Commission towards a fatal accident wherein a boat carrying 
more than 50 passengers capsized in the Mahanadi River. 

All eight persons were residents of Anjoripali village in Kharsia, Raigarh district of 
Chhattisgarh. They had boarded a boat from Saradha village under Lakhanpur block in 
Jharsuguda district and visited Maa Patharseni Temple at Ambabhona in Bargarh 
district, crossing the Mahanadi River. While returning from the temple, the boat 
capsized due to being overloaded. Most of the people managed to swim to safety, while 
five women and three children met a watery grave. 

 
The petitioner alleged that the boat was overcrowded, operated without a valid license, 
and lacked a fitness certificate issued by the concerned authorities. He has requested 
the Commission to ensure a free, fair, and impartial investigation of this fatal incident 
and action against the errant officials who failed to carry out their duties. 

 
 
He has further requested the NHRC to direct the governments of Odisha and 
Chhattisgarh to submit reports on this incident with recommendations on the 
implementation of the status of laws, rules, norms, and parameters in this regard. He 
urged the Commission for the payment of an adequate amount of compensation to the 
next of kin of the deceased and to construct bridges where there are no alternative 
transportation facilities. 

 
The Commission has sent a copy of the complaint to the chief secretaries of Odisha and 
Chhattisgarh, the Jharsuguda SP, and the Raigarh SP through online mode to ensure 
the needful action and submit their detailed action taken reports to the Commission 
within six weeks. 
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Sterlite firing: Madras HC directs officials to file counter by June 7 

https://www.newindianexpress.com/states/tamil-nadu/2024/Apr/26/sterlite-firing-madras-
hc-directs-officials-to-file-counter-by-june-7 

Tiphagne filed the petition in the high court challenging the order of the National Human 
Rights Commission closing its suo motu investigation into the firing abruptly. 

CHENNAI: The Madras High Court on Thursday directed the 21 officers of the revenue 
and the police departments, including IAS and IPS officers, to file their counter-affidavit 
in the Thoothukudi police firing case by June 7. 

A division bench of Justices SS Sundar and N Senthilkumar issued the direction when a 
petition filed by executive director of People’s Watch Henri Tiphagne regarding the 2018 
firing on anti-Sterlite protesters that killed 13 persons. 

The bench also expressed displeasure over the failure of the state in serving notice to 
the impleaded officers – then district collector of Thoothukudi N Venkatesh, three 
revenue officers and 17 police officers including then IG for South Zone Shailesh Kumar 
Yadav, DIG Kapil Kumar C Saratkar and SP Mahendran. 

“You (state) are required to serve the notices but haven’t served them to all the officers. 
Some notices have returned,” the bench said. 

Setting the deadline of June 7, the bench said, “Every one of the newly impleaded 
respondents needs to file the counter-affidavit. We are giving time to all.” It adjourned 
the case to June 18, 2024 for further hearing. 

Tiphagne filed the petition in the high court challenging the order of the National 
Human Rights Commission closing its suo motu investigation into the firing abruptly. 
He also sought the rights body to reopen the probe. 

He told the bench on Thursday he was not served a copy of the updated details of the 
disciplinary proceedings against the impleaded officers. 
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Odisha Minister Tukuni Sahu Says She Opposed District Status To 
Padampur Before Titlagarh 

https://odishabytes.com/odisha-minister-tukuni-sahu-says-she-opposed-district-status-
to-padampur-before-titlagarh/amp/ 

Bhubaneswar: Commerce, Transport and Water Resources Minister Tukuni Sahu has 
said she had opposed formation of Padampur district and decided to resign on the 
issue. The minister said this while speaking at felicitation function of senior citizens in 
Titlagarh of Balangir district two days back. The video of her speech has gone viral in 
the social media 

Sahu said the demand for separate district status to Titlagarh is a long pending demand 
of the local people. While the demand has not been fulfilled till date, formation of 
Padampur district would have been injustice to them, she added. “Those who accuse 
me of failing in my efforts for formation of Titlagarh district, I want to say that I had 
mentally decided to submit my resignation letter to the chief minister the day it would 
have materialised. But the chief minister did not let me do that. In case of a district 
formation in the state, the name of Titlagarh will be at the top of the list,” she said. 

t may be noted that chief minister Naveen Patnaik has announced during campaign for 
Padampur by-election about district status to the area from Bargarh district. The BJD 
candidate, Barsa Singh Bariha, for the constituency had won in the election. But 
Padampur is yet to get the district status as promised by the chief minister  
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India Central Bureau of Investigation launches land grab and sexual 
assault case in West Bengal 

https://www.jurist.org/news/2024/04/india-central-bureau-of-investigation-launches-land-
grab-and-sexual-assault-case-in-west-bengal/ 

The India Central Bureau of Investigation (CBI) launched a case on Thursday in 
response to allegations of land grabs and sexual assaults involving five influential 
individuals located in Sandeshkhali, West Bengal, according to an official’s statement to 
the Press Trust of India (PTI). This follows a court-monitored investigation of the 
situation, which was previously ordered by the Calcutta High Court on April 10. 

The case centers around a contentious land dispute, with reports indicating that women 
from the victim’s family endured sexual assault allegedly perpetrated by prominent 
figures in the area. However, the identities of both the accused and the victims remain 
undisclosed by the CBI. 

In compliance with the High Court’s mandate, the CBI established an email platform to 
facilitate the submission of complaints akin to those reported in Sandeshkhali. This 
initiative resulted in a substantial influx of submissions. Subsequently, a specialized 
team was dispatched to Sandeshkhali to conduct a meticulous investigation into the 
allegations and formalize cases where prima facie evidence of wrongdoing could be 
established. 

Following preliminary assessments on the ground, the CBI recovered large number of 
arms and ammunition on Friday. The court directed the CBI to file a comprehensive 
report on the alleged illegal land conversion. The next hearing, slated for May 2, 
anticipates the submission of this report, involving a scrupulous examination of revenue 
records and physical land inspections. 

Earlier, on April 13, the National Human Rights Commission (NHRC) released a spot 
enquiry report highlighting several human rights concerns. The report detailed instances 
of assault, threat, sexual exploitation and land grabbing against victims and villagers in 
Sandeshkhali. As a result of these alleged human rights violations, the NHRC issued 
notices to the Chief Secretary as well as the Director General of Police of West Bengal, 
seeking detailed reports of the violent acts and the subsequent actions taken by the 
authorities. Further, the NHRC has also sought information with regard to compensation 
to victims and ameliorative measures that authorities are supposed to undertake to 
rebuild confidence in the local community. 
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Sandeshkhali Case: CBI Recovers Foreign-Made Pistol, Ammunition 
During Raids In West Bengal 

https://www.timesnownews.com/india/sandeshkhali-case-cbi-recovers-foreign-made-
pistol-ammunition-during-raids-in-west-bengal-article-109621632 

CBI searches are also underway in other parts of the state as the probe agency carried 
out raids in a matter pertaining to the assault on Enforcement Directorate (ED) officials 

Sandeshkhali: The Central Bureau of Investigation (CBI) today recovered a huge 
quantity of arms and ammunition during raids in West Bengal's Sandeshkhali. The 
Probe agency recovered foreign-made weapons CBI searches are also underway in 
other parts of the state as the probe agency carried out raids in a matter pertaining to 
the assault on Enforcement Directorate (ED) officials The ED team was attacked on 
January 5 as they went to raid the premises of TMC's Shajahan Sheikh in connection 
with a multi-crore ration distribution scam. Sheikh allegedly has close links with arrested 
former state food minister Jyoti Priya Mallick. 

The alleged key conspirator Shahjahan Sheikh is under CBI's custody after he was 
apprehended by the West Bengal Police on February 29. The CBI on Thursday filed the 
first FIR against five "influential persons" accusing them of sexual harassment and land 
grabbing in Sandeshkhali. CBI had not mentioned names against whom this FIR has 
been filed. 

On April 10, the Calcutta High Court had directed CBI to probe complaints of crime 
against women and land grabbing in Sandeshkhali. Two days later, the CBI issued a 
statement and stated that, " a dedicated email "sandeshkhali@cbi.gov.in" on which the 
complaints of the persons of Sandeshkhali, North 24 Parganas, West Bengal regarding 
crime against women and forcible grabbing of land may be lodged". Within 24 hours, 
approximately 50 complaints were received on the "dedicated email id". "Each 
complaint was first verified and then cross checked. 

 CBI teams also spoke to locals," official sources said. On April 13, the National Human 
Rights Commission (NHRC) spot enquiry report had also flagged several "human rights 
concerns in violence hit Sandeshkhali in West Bengal." "Seeks ATR within eight weeks 
on each of the recommendations made therein from the Government of West Bengal," 
NHRC added. In January, a team of ED officials were allegedly attacked by Shahajahan 
Sheikh and his supporters in Sandeshkhali. Days later Sandeshkhali witnessed 
unprecedented protests by locals who accused Shahjahan Sheikh and his supporters of 
criminal intimidation, sexual assault and land grabbing.  

ED has also attached assets worth Rs 12.8 crores of Shahjahan Sheikh in a money 
laundering case. 
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NHRC seeks reports from Odisha and Chhattisgarh governments on 
Boat tragedy in Mahanadi river 

https://www.uniindia.com/news/east/rights-odisha-boat-tragedy/3187755.html 

Kendrapara, Apr26 (UNI)The National Human Rights Commission (NHRC) has issued 
notices to the Chief Secretaries of Odisha and Chhattisgarh on the boat tragedy in the 
Mahanadi river which claimed eight lives. The NHRC also sought Action Taken Reports 
from the Superintendent of Police of Jharsuguda in Odisha and Raigarh district of 
Chhattisgarh on the incident.  

The Apex right body issued the notice and sought the ATR on April 25 on a petition filed 
by right activist Radhakanta Tripathy who has drawn attention to the Commission to the 
death of eight people when a boat carrying about 50 passengers capsized in the 
Mahanadi River in Odisha’s Jharsuguda district, on April 19 last The boat was ferrying 
passengers from the Bandhapali area of Bargarh district when it encountered turbulent 
waters and capsized near Saradha Ghat in Jharsuguda district of Odisha.  

Tripathy alleged that the boat was overcrowded, and operated without a valid license 
and fitness certificate issued by the concerned authorities. The boat was ferrying the 
residents of the Kharsani area of Raigarh district in Chhattisgarh who were going to 
Patharseni in the Ambabhona block of Bargarh district when the mishap took place. 
Tripathy requested the NHRC to ensure a free, fair, and impartial investigation of the 
incident and action against the errant officials who have failed to discharge their duty.  

He has further requested the Commission to direct the Odisha and Chhattisgarh 
governments to submit reports on this incident with recommendations on the 
implementation status of laws, rules, norms, and payment of the adequate amount of 
compensation to the next of kin of the deceased. Earlier disposing of a similar petition 
filed by Tripathy relating to a series of boat tragedies in Odisha, the NHRC had asked 
the Odisha Chief Secretary to take appropriate steps to curb such tragic incidents.  

“Let a copy of the complaint be transmitted to the Chief Secretary of Odisha and 
Chhattisgarh, Superintendent of Police of Jharsuguda, and Superintendent of Police, 
Raigarh, through online mode, to ensure the needful action and submit their detailed 
action taken reports to the Commission within six weeks,” the NHRC order stated. 
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रलाइट फाय रंग: म ास HC ने अिधका रयो ंको 7 जून तक जवाब दा खल करने का 
िनदश िदया 
https://jantaserishta.com/local/tamil-nadu/sterlite-firing-madras-hc-directs-officials-to-file-
counter-by-june-7-3239586 

चे ई: म ास उ  ायालय ने गु वार को आईएएस और आईपीएस अिधका रयो ंसिहत राज  और पुिलस 
िवभाग के 21 अिधका रयो ंको थूथुकुडी पुिलस फाय रंग मामले म 7 जून तक अपना जवाबी हलफनामा 
दा खल करने का िनदश िदया।ज स एसएस संुदर और एन सिथलकुमार की खंडपीठ ने यह िनदश तब 
जारी िकया जब पीपु  वॉच के कायकारी िनदेशक हेनरी टीफा े ने रलाइट िवरोधी दशनका रयो ंपर 
2018 म ई गोलीबारी के संबंध म एक यािचका दायर की, िजसम 13 लोगो ंकी मौत हो गई। 

पीठ ने प कार अिधका रयो ंको नोिटस देने म रा  की िवफलता पर भी नाराजगी  की - थूथुकुडी के 
त ालीन िजला कले र एन वकटेश, तीन राज  अिधकारी और 17 पुिलस अिधकारी िजनम दि ण े  
के त ालीन आईजी शैलेश कुमार यादव, डीआईजी किपल कुमार सी शरतकर और 17 पुिलस अिधकारी 
शािमल थे। एसपी मह न.“आपको (रा  को) नोिटस देना आव क है लेिकन आपने सभी अिधका रयो ंको 
नोिटस नही ंिदए ह। कुछ नोिटस वापस आ गए ह, ”पीठ ने कहा। 

पीठ ने 7 जून की समयसीमा तय करते ए कहा, ''नये प कार ितवािदयो ंम से हर एक को जवाबी 
हलफनामा दा खल करना होगा। हम सभी को समय दे रहे ह।” इसने मामले को आगे की सुनवाई के िलए 
18 जून, 2024 तक के िलए थिगत कर िदया।टीफा े ने उ  ायालय म यािचका दायर कर रा ीय 
मानवािधकार आयोग के उस आदेश को चुनौती दी, िजसम गोलीबारी की त: सं ान लेते ए जांच को 
अचानक बंद कर िदया गया था। उ ोनें अिधकार सं था से जांच दोबारा शु  करने की भी मांग की।उ ोनें 
गु वार को पीठ को बताया िक उ  प कार अिधका रयो ंके खलाफ अनुशासना क कायवाही के अ तन 
िववरण की ित नही ंदी गई।  
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एनएचआरसी के दूत आज गुमला म 

https://www.bhaskar.com/jharkhand/gumla/news/jha-mat-latest-gumla-news-023504-
1410233.html 

गुमला| रा ीय मानवािधकार आयोग के दूत डॉ. िवनोद अ वाल 6 अ ैल को गुमला म जनिवतरण णाली के 
तहत संचािलत दुकान तथा अित र  ाथिमक ा  क , उप ा  क  का िनरी ण करगे। इस 
दैारान वे ा  एवं जनिवतरण की धरातलीय थित का िनरी ण करने के अलावा संबंिधत पदािधका रयो ं
के साथ बैठक करगे। एनएचआरसी के दूत के आगमन को लेकर उपायु  वण साय ने डीआरडीए के 
िनदेशक मु कीम अंसारी को संपक पदािधकारी के प म ितिनयु  िकया है। वही ंप रसदन म उनके 
आवासन एवं अ  सुिवधा उपल  कराने के िलए नजारत उपसमाहता समीर क प को िनदश िदया है। 

ा  क ो ंके िनरी ण को लेकर िसिवल सजन डॉ. जेके दास को भी िनदश िदया गया है। 
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NHRC seeks reports from 2 states on J’guda boat capsize 

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-reports-from-2-states-
on-jguda-boat-capsize/articleshow/109636288.cms 

Bhubaneswar: The National Human Rights Commission (NHRC) has issued notices to 
the chief secretaries of Odisha and Chhattisgarh regarding the alleged failure and 
negligent attitude of the state govts in addressing a matter related to the death of eight 
people after a boat capsized in the Mahanadi river near Saradha Ghat in Jharsuguda 
district on April 19. 

The commission issued this direction on Thursday after taking cognizance of a petition 
filed by human rights activist and lawyer Radhakanta Tripathy. The complainant has 
drawn the attention of the commission towards a fatal accident wherein a boat carrying 
more than 50 passengers capsized in the Mahanadi river. 

All eight persons were residents of Anjoripali village in Kharsia, Raigarh district of 
Chhattisgarh. They had boarded a boat from Saradha village under Lakhanpur block in 
Jharsuguda district and visited Maa Patharseni temple at Ambabhona in Bargarh 
district, crossing the Mahanadi. While returning from the temple, the boat capsized as it 
was overloaded. Most of the people managed to swim to safety but five women and 
three children met a watery grave. 

The petitioner alleged that the boat was overcrowded, operating without a valid license 
and lacked a fitness certificate issued by the authorities concerned. He requested the 
commission to ensure a free, fair and impartial investigation of this fatal incident and 
action against the errant officials. 

Tripathy further requested the NHRC to direct the govts of Odisha and Chhattisgarh to 
submit reports on this incident with recommendations on the implementation of the 
status of laws, rules, norms, and parameters in this regard. 

He urged the commission for the payment of an adequate amount of compensation to 
the next of kin of the deceased and to construct bridges where there are no alternative 
transportation facilities. 

The commission has sent a copy of the complaint to the chief secretaries of Odisha and 
Chhattisgarh, the Jharsuguda SP and the Raigarh SP through online mode to do the 
needful and submit their detailed action taken reports to the commission within six 
weeks. 

We also published the following articles recently 

NHRC issues notices to chief secretaries of Odisha, CG in boat tragedy issueNHRC 
responds to a fatal boat accident in Mahanadi River, urging Odisha and Chhattisgarh to 
address safety concerns. Overcrowded boat lacked safety measures, resulting in 
casualties. Petition seeks compensation and action against negligent 
officials.109632799 
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Odisha boat capsize toll rises to 8, cops arrest 28 bodies found in Jharsuguda after a 
boat capsized in Mahanadi river. Over 50 passengers returning from a temple visit in 
Bargarh were involved. A search operation led to arrests in Raigad's Anjoripali 
village.109465425 

58 killed after boat capsizes in Central Africa58 people died in Bangui after their 
overloaded boat capsized during a funeral trip. The incident involved 300 people, with 
58 lifeless bodies extracted. The tragedy was reported by witnesses on the Mpoko 
river.109468874 
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Sterlite firing: Madras HC directs officials to file counter by June 7 

https://www.msn.com/en-in/news/India/sterlite-firing-madras-hc-directs-officials-to-file-
counter-by-june-7/ar-AA1nGJAI 

CHENNAI: The Madras High Court on Thursday directed the 21 officers of the revenue 
and the police departments, including IAS and IPS officers, to file their counter-affidavit 
in the Thoothukudi police firing case by June 7. 

A division bench of Justices SS Sundar and N Senthilkumar issued the direction when a 
petition filed by executive director of People’s Watch Henri Tiphagne regarding the 2018 
firing on anti-Sterlite protesters that killed 13 persons. 

The bench also expressed displeasure over the failure of the state in serving notice to 
the impleaded officers – then district collector of Thoothukudi N Venkatesh, three 
revenue officers and 17 police officers including then IG for South Zone Shailesh Kumar 
Yadav, DIG Kapil Kumar C Saratkar and SP Mahendran. 

“You (state) are required to serve the notices but haven’t served them to all the officers. 
Some notices have returned,” the bench said. 

Setting the deadline of June 7, the bench said, “Every one of the newly impleaded 
respondents needs to file the counter-affidavit. We are giving time to all.” It adjourned 
the case to June 18, 2024 for further hearing. 

Tiphagne filed the petition in the high court challenging the order of the National Human 
Rights Commission closing its suo motu investigation into the firing abruptly. He also 
sought the rights body to reopen the probe. 

He told the bench on Thursday he was not served a copy of the updated details of the 
disciplinary proceedings against the impleaded officers. 
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NHRC ने ा  और मानिसक ा  मु ो ंपर कोर ुप की बैठक का आयोजन 
िकया 

https://insamachar.com/nhrc-organizes-core-group-meeting-on-health-and-mental-
health-issues/ 

रा ीय मानव अिधकार आयोग (NHRC), भारत ने ा  और मानिसक ा  मु ो ंपर कोर ुप की बैठक 
का आयोजन िकया। बैठक का उ े  मरीजो ंऔर डॉ रो ंके अिधकारो ंपर िवचार-िवमश करना था। बैठक 
हाइि ड मोड म, ायमूित अ ण िम ा, माननीय अ , एनएचआरसी की अ ता म, राजीव जैन, 
सद , एनएचआरसी, भरत लाल, महासिचव, अजय भटनागर, महािनदेशक (अ े षण), देवे  कुमार िनम, 
संयु  सिचव एवं अ  एनएचआरसी के अिधका रयो ंकी उप थित म आयोिजत की गई थी। बैठक म कोर 
ुप के सद ो,ं ा  और प रवार क ाण मं ालय और डीजीएचएस; रा ीय िचिक ा आयोग; इंिडयन 
मेिडकल एसोिसएशन; इस े  के ात डॉ र और डोमेन िवशेष ; िश ािवद; और रेिजडट डॉ स 
एसोिसएशन सिहत सरकार के ितिनिधयो ंने भाग िलया। 

बैठक चार तकनीकी स ो ंम आयोिजत की गई, िजसम मेिडकल कॉलेजो ंम बांड जारी करना, डॉ रो ंको 
वजीफा िवतरण से संबंिधत मु े , मरीजो ंके अिधकार और डॉ रो ंके अिधकार शािमल थे। 

अपने उद्घाटन भाषण म, एनएचआरसी अ , ायमूित अ ण िम ा ने इस बात पर काश डाला िक 
डॉ रो ंके अिधकार और मरीजो ंके अिधकार दो ंभो ंकी तरह ह जो हमारी ा  सेवा णाली को बनाए 
रखते ह। उ ोनें हमारे देश म मरीजो ंऔर डॉ रो ंदोनो ंके सामने आने वाली िविभ  चुनौितयो ंपर जोर 
िदया, िजसम डॉ रो ंपर भारी काम का दबाव, अ तालो ंम डॉ रो ंके िलए बुिनयादी सुिवधाओ ंकी कमी 
और डॉ रो ं के खलाफ किथत िचिक ा लापरवाही के मामलो ं से संबंिधत मु े  शािमल थे। मरीजो ं के 
अिधकारो ंके बारे म बात करते ए, ायमूित िम ा ने िपछले साल मानिसक ा  सं थानो ंके अपने दौरे, 
मरीजो ं के रहने की अशोभनीय थित, ता और साफ-सफाई की कमी और ठीक होने के बाद भी 
मरीजो ंको अ तालो ंम रखने की था को साझा िकया। िचिक ा लापरवाही के मामलो ं के संबंध म, 
ायमूित िम ा ने कहा िक हम डॉ रो ंको िकसी भी लापरवाही के िलए दोषी महसूस कराना चाहते ह, 

लेिकन हम उन पर पड़ने वाले दबाव और बोझ को समझने म िवफल रहते ह। 

ायमूित िम ा ने इस बात पर ज़ोर िदया िक ये सभी मु े  यो ंके मु े  नही ंह, ब  एक णालीगत मु ो ं
का तीक ह। उ ोनें ीकार िकया िक ा  सेवा णाली पर अ िधक बोझ है, लेिकन यह भी कहा िक 
सभी के क ाण के िलए मौजूदा कानूनो ंऔर योजनाओ,ं खासकर आयु ान भारत योजना को लागू करने 
की स  ज रत है, ो◌्ंिक इसे अगर ठीक से और पूरी तरह से लागू िकया जाए तो बड़ी सफलता िमलने 
की संभावना है। उ ोनें उस दुभा पूण घटना का उ ेख िकया, जहां शीष भारतीय डॉ र िवदेशो ंम 
अ ास करने के दौरान ामीण र पर सेवा करने के इ ुक थे, लेिकन भारत म वे 2-3 साल के िलए भी 
दूरदराज के इलाको ंम सेवा नही ंकरना चाहते ह। इसिलए, बांड की आव कता थी, िजसे माननीय सव  
ायालय ने बरकरार रखा था; हालाँिक, ायमूित िम ा के अनुसार, बांड णाली शोषणकारी नही ंहोनी 

चािहए और इसके पीछे के उ े  को लागू करने के िलए इसम उिचत सुधार िकया जाना चािहए। उ ोनें 
ीकार िकया िक हालांिक ा  एक रा  का िवषय है, लेिकन कुछ मानक िदशािनदश हो सकते ह 

िज  सभी िहतधारको ंकी मदद से बांड णाली के िलए िनधा रत िकया जा सकता है। ायमूित िम ा ने 
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सवाल िकया िक सरकार ारा कई सामािजक क ाण योजनाएं और ावधान ह, लेिकन ा हम इन 
योजनाओ ंका लाभ सीधे ज रतमंदो ंतक प ंचाने म स म ह। उ ोनें आशा  करते ए अपने संबोधन 
का समापन िकया िक सभी िहतधारको ंको अथक यास करना चािहए और लोगो,ं िवशेषकर हािशए पर 
रहने वाले लोगो ंके क ाण के िलए सभी योजनाओ ंको सही िदशा म लागू करना चािहए। 

एनएचआरसी के सद  राजीव जैन ने अपने संबोधन म मरीजो ंऔर डॉ रो ं के अिधकारो ं के बारे म 
जानकारी दी। उ ोनें मेिडकल कॉलेजो ंम बांड और डॉ रो ंको वजीफा देने के मु े  पर जोर िदया। जैकब 
मै ू बनाम पंजाब रा  के ऐितहािसक फैसले का हवाला देते ए उ ोनें इस बात पर जोर िदया िक 
िचिक ा लापरवाही के मामलो ंके संबंध म एनएमसी और सरकार को िदशािनदश बनाने की ज रत है। 
इसके अलावा, बड़ी सं ा म रा ो ं म अभी भी मेिडकल बोड  की कमी है, िज  किथत िचिक ा 
लापरवाही की िशकायतो ंकी समी ा करने का काम सौपंा गया है, िज  ाथिमकता के आधार पर संबोिधत 
िकया जाना चािहए। 

कुछ चुनौितयो ंपर काश डालते ए, राजीव जैन ने िचिक ा ित ानो ंके वग करण का उदाहरण देते ए 
बताया िक सीईए के अिधकांश ावधानो ंको कानूनी प से लागू नही ं िकया गया है। इसी तरह सीईए म 
मरीजो ंके ा  के अिधकारो ंको भािवत करने वाले अ  मह पूण ावधान भी ह, िज  लागू करने के 
िलए ा  एवं प रवार क ाण मं ालय ारा औपचा रक प से अिधसूिचत िकए जाने की आव कता 
है। वजीफा भुगतान न करने के सैकड़ो ंमामले आयोग के पास आए ह। राजीव जैन ने बताया िक इस मामले 
म एनएमसी का कहना है िक उसके िनयमो ंका काया यन रा  म “उिचत ािधकारी” के िलए है, जबिक 
यह प रभािषत नही ंिकया गया है िक उिचत ािधकारी कौन है। 

माननीय सद  ने डॉ रो ंकी कामकाजी थितयो ंपर भी जोर िदया, उनके लंबे काम के घंटे और िनरंतर 
िश , उिचत शौचालय की कमी, ता, आराम की कमी आिद पर ान आकिषत िकया। उ ोनें 
दोहराया िक डॉ रो ंके पास मौिलक अिधकार ह जो उनके िलए अपने काय  को कुशल तरीके से पूरा करने 
के िलए आव क ह, जैसे मरीजो ंको ा  देखभाल णाली के भीतर अिधकार ह। 

उ ोनें रेखांिकत िकया िक डॉ रो ंके खलाफ िहंसा का िचिक ा पेशेवरो ंपर ितकूल भाव पड़ता है। 
इसके प रणाम प तनाव, िचंता या मनोवै ािनक ित के अलावा रोगी की खराब देखभाल हो सकती है। 
इसिलए, कानूनी ढांचे को मजबूत करके, सुर ा उपायो ंको बढ़ाकर, डॉ रो ंऔर सभी िचिक ा ा  
पेशेवरो ंके िलए संचार और उिचत सहायता णाली को बढ़ावा देकर इस मु े  का समाधान करना मह पूण 
है। 

महासिचव भरत लाल ने सभी मनु ो,ं िवशेषकर समाज के सबसे कमजोर वग  के ित क णा और 
सहानुभूित के गुणो ंपर ान कि त िकया। उ ोनें उ ेख िकया िक मेिडकल छा ो ंके बीच आ ह ा से 
होने वाली मौतो ंके मामले काफी परेशान करने वाले ह और इस पर त ाल ान देने की आव कता है। 
उ ोनें कहा िक हम आधे-अधूरे उपाय और िढलाई बदा  नही ंकर सकते ोिंक सभी िन यता के 
प रणाम होते ह और िदन के अंत म िकसी को इसकी कीमत चुकानी पड़ती है। इसी तरह लापरवाही के 
कारण मरीजो ंकी परेशानी भी अ ीकाय है। 
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िविभ  योजनाओ ंऔर लोगो ं के क ाण के िलए ावधान करने के िलए सरकार की सराहना करते ए 
उ ोनें इस बात पर काश डाला िक उ  पूरी भावना से लागू करना अिधका रयो ंका कत  है। यिद इसे 
पूरी तरह लागू नही ंिकया गया, तो यह कई चुनौितयो ंपैदा करता है, िजन पर हम आज चचा कर रहे ह। 

मानिसक ा  देखभाल अिधिनयम, 2017 के बारे म बात करते ए, महासिचव ने कहा िक सरकार और 
संसद के सव म इरादो ं के बावजूद, यह अिधिनयम पूरे देश म पूरी तरह से लागू नही ं िकया गया है जो 
मौजूदा चुनौितयो ंको बढ़ाता है। उ ोनें बैठक से अपे ा  की िक िवचार-िवमश के प रणाम प 
िविश  और कारवाई यो  िसफा रश िनकलगी, और अ रशः  और स ी भावना से काया यन का माग भी 
श  होगा, िजससे जमीनी र पर वा िवक बदलाव आएगा। 

अजय भटनागर ने उ ेख िकया िक एक शंसनीय अ ास के प म, व र  डॉ र अपने किन ो ंकी 
देखभाल कर रहे ह, उनके गु  बन रहे ह और उनके काम का मागदशन कर रहे ह, तािक युवा डॉ रो ंम 
आ िव ास की भावना हो और उनके पास संपक करने के िलए कोई हो। अजय भटनागर ने कहा, “एक 
खुश डॉ र एक अ ा और कुशल डॉ र होता है।” यिद एक डॉ र को पया  आराम, सुिवधाएं और 
खुद की देखभाल के िलए समय िमले, तो उसके दशन म िनि त प से सुधार होगा। उ ोनें इस बात पर 
जोर िदया िक िकसी भी संगठन की ताकत संगठना क सं ृ ित से आती है। 

संयु  सिचव, देवे  कुमार िनम ने बैठक के चार स ो ंका अवलोकन िदया, ेक िवषय के मह  पर 
काश डाला और सभी ितभािगयो ंसे ठोस और कारवाई यो  िसफा रश साझा करने का अनुरोध िकया, 
िज  आयोग ारा आगे की उिचत कारवाई के िलए िलया जा सकता है। 

रा ीय िचिक ा आयोग के अ ग  (कायवाहक) डॉ. बी. एन. गंगाधर ने एनएमसी की ओर से पूरे तकनीकी 
स  के दौरान अपने इनपुट दान िकए। उनके ारा साझा िकए गए मह पूण िबंदुओ ंम से एक यह था िक 
एनएमसी ने मेिडकल छा ो ंकी आ ह ा और डॉप-आउट से होने वाली मौतो ंके मामले को देखने के िलए 
िनदेशक, िन ं◌ास, बगलोर की अ ता म एक सिमित का गठन िकया है। उ ोनें यह भी साझा िकया िक 
वे अब डॉ रो ंऔर मेिडकल छा ो ंम तनाव से िनपटने के िलए योग को बढ़ावा दे रहे ह। उ ोनें देश म बांड 
णाली, मेिडकल छा ो ं के मानिसक ा  और मानिसक ा  मानव संसाधन के मु े  पर भी ान 
कि त िकया। 

अ  मु े , जैसे मिहला पीजी छा ो ंको उनके मातृ  अवकाश के दौरान लाभ नही ंिमलना; खराब रहने और 
काम करने की प र थितयाँ; काय थल म शारी रक और जैिवक जो खम; मनो-सामािजक दबाव; काम का 
भारी बोझ; अिनयिमत काय शे ूल, दूर-दराज की े ो/ंिवभागो ंम अकेली मिहला डॉ र की तैनाती; वेतन 
िवसंगितयां; िवशेष प से मिहलाओ ं के िलए उिचत शौचालय जैसी आव क सुिवधाओ ंकी कमी; और 
अ  पेशेवर तनावो ंपर भी बैठक के दौरान चचा की गई। 

बैठक म अ  मुख व ाओ ंम एलंगबाम रॉबट िसंह, संयु  सिचव, ा  एवं प रवार क ाण िवभाग, 
ा  एवं प रवार क ाण मं ालय, भारत सरकार; डॉ. िजत  साद, अित र  डीजीएचएस, ा  

सेवा महािनदेशालय; डॉ. एम सी िम ा, पूव िनदेशक, ए ; ो. आर के धमीजािनदेशक, इहबास, िद ी; डॉ. 
िनमेश देसाई, व र  परामशदाता मनोिचिक क, कोर ुप सद ; डॉ. अभय शु ा, सावजिनक ा  
िवशेष , कोर ुप सद ; डॉ. सुनील ख ी, अिधव ा; डॉ. िशवकुमार उ ुरे, रा ीय उपा , आईएमए; 
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डॉ. राजेश सागर, मनोरोग िवभाग के ोफेसर, ए ; डॉ. अिवरल माथुर, अ , फेडरेशन ऑफ रेिजडट 
डॉ स एसोिसएशन (फोडा); डॉ. रोहन कृ न, रा ीय अ , फेडरेशन ऑफ ऑल इंिडया मेिडकल 
एसोिसएशन (FAIMA); डॉ. शंकुल ि वेदी, आईएमए जूिनयर डॉ स नेटवक; डॉ. राजीव रंजन, सह-
सं थापक, एड फॉर मैनकाइंड; और डॉ िववेक पांडे, आरटीआई कायकता शािमल थे। 
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